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When the case was called out none responded for the gpplicants.

We have heard the 1d, ceunsel for the respondents and perusad thé”plead-

ings on recerd.

2, - This application ygs filed jointly by 56 applican%s,seeking

a diregtion to the respondents to consider them as regular pmployees

WeB.Fe 141,90 and also to grant them pay-scales as are given to the

regular employees with attendfnd wenefits. The applicants h

202relied

|
on the decision of the Madras Bench of this Tribungl in OA gos of 88,

Socuthern Ralluay §malayees Ca-epsrattve Stores lorkers Un13n
of India & Ors. a copy of the Madras Bench order dated 29 6

annexed, By that erder Madras Banch directed the Respmndents

(‘

to treat the emnlayees of the Railuay Emgloyees Co-cperatlve
of the Southern Railyays as reqular @ Railuay Servgnts and
the pay-scales gigen to the fegular employees y,8.f, 1.7.88
cants Before us are k=2 the employees of the Matal And Stee

A~
Co-operative Credit Stores, Redlesays angd they are seek ing th

which was granted to the applicants in OA 305 of 88,

-vs= Union
90 has been
Railuays
Steres

te give them

¢ The appli-

1 Factery
|

e kenafit




e

-
|
»3.

iy
Tha applicants
the Madras Bench

Supreme Court,

and has meen held

'blg Supreme Céurt
a8S an ordep not Sustainahle
clear‘that the deg

in lau. It isitherefcre
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accordingly Fails and
aly ordsy gs tg costs
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